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12.00 hrs. 
CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

RECENT INCREASE IN IAF FLYING 
ACCIDENTS 

SHRI INDRAJIT GUPTA (Alipore) : 
Sir, I call the attention of the Minister 
of Defence to the following matter of 
urgent public importance and I request 
that he may make a statement there-
<m :-

"The recent increase in the numoer 
of I.AF. flying accidents culminating 
in the tragic death on the 26th 
November, 1972 of ace pilot Wing 
Commander Gautam." 

THE MINISTER OF STATE 
(DEFENCE PRODUCTION) IN THE 
MINISTRY OF DEFENCE (SHRI 
VIDYA CHARAN SHUKLA): M:-. 
Speaker, Sir, I regret to inform the 
House that Wing Commander P . 
Gautam, Double M.V.C., was killed in 
an aircraft accident on 25th Novem-
ber 1972, 9 KMs east of Poona air-
field. The aircraft was on a routine 
training flight. A Court of Inquiry 
has been ordered to investigate the 
cause of the accident. 

Aircraft accidents are unfortunate 
happenings, and public concern fo:-
them is justified. However, flying ac-
cidents in the Indian Air Face must 
be viewed in their proper perspec-
tive, vis a vis the operational roles 
assigned to the service, the rapid ad-
vances in the performance of military 
aircraft and their ever increasing 
complexities, the need for rigorous 
training to achieve combat prepar-
edness, and the consequent increase 
in the total flying effort of the service. 
It also needs to be borne in mind that 
the I.AF. today is much larger than 
what it was even 10 years ago, and 
its activities cover the entire length 
and breadth of the country. 

Despite all the care and attention to 
detail, some accidents do occur, some-
times because of human fairings, some 
times for reasons beyond contfol. 
This is so in all AiT Forces, not ours 
alone. It is our constant endeavour 

Accidents (CA) 

to eliminate to the maximum extent 
practicable aircraft accidents. Acci-
dents are investigated in detail and 
the lessons learnt from them are ap-
plied to the improvement of the 
equipm·~nt concerned, or of the Lain-
ing of air and ground crews. The staff 
of the Aeronautical Inspection Service 
at the I.AF. Repair Depots has been 
strengthened. In al'.ldition, Directo-
rates of Maintenance Inspection and 
Air Staff Inspection have been formed 
at the Air Headquarters to enforce 
correct maintenance and operating 
practices and procedures throughout 
the Indian Air Force. 

It is not the practice for Air Forces 
to make public the particulars of all 
accidents, for that would reveal in-
formation of operational value. We 
are, therefore, unable to compare our 
accident rate with those of other Air 
Forces. '\Vhat can be said, however, 
is that the current rate of accidents i~ 
within the rate of the past 10 years 
and does not indicate an increasing 
trend. 

SHRI INDRAJIT GUPTA: The 
reason why I have tabled this calling 
attention notice is that a great deal 
of public concern has been caused 
lately by reports which have appeared 
about a considerable number of acci-
dents during the last three months-
September, October and November. I 
had hoped that in his statement the 
Ministe'r would at lleast confirm or 
contradict the reports which have ap-
peared regarding tllle frequency 1of 
accidents, instead of giving just gene-
ral observation saying that it is well 
within the rate for the past 10 years, 
which does not mean anything to us. 

I am now referring to accidents 
involving both trainees as well as 
regular pilots. There were six crashes 
between September and October in 
which trainees were involved:. These 
have all appeared in the press. Four 
of these took plaee at Hakimpet in 
which there were fatal casualties. One 
of the aircraft involved was a Vam-
pire. In reply to a question of mine 
lM!t week, on, the 16th of November, 
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th e  Defence Minister has also admit
ted  th a t “there have been three major 
accidents involving naval aircraft 
foased on Dabolin since July  1972; in 
two of these the pilots have been 
killed”. H© may take shelter under 
the  technical argument that these air
craft belonged to the navy as they are 
naval aircraft. I t is a m atter of concern 
because all these are part of the 
arm ed forces and these planes have 
been involved m  these accidents. Of 
course, lastly there is the very tragic 
loss thstt the country has suffered in 
th e  death of one Of our ace pilots, who 
Was the hero of the last two wars, 
who won Mahavir Chakra twice, Wing 
Commander Gautam. What the pub
lic requires is an assurance from the 
government tha t there is nothing 
wrong w ith  the aircraft on which 
training is imparted to the trainees 
and th a t there is also nothing defec
tive in the training methods 

I  woudd like to know frojn him whe
th e r i t  is a  fact that the aircraft which 
are normally used for training pur
poses, namely, K nshak, Harvard and 
Vampire T55 and perhaps one or two 
others, some of these aircraft if not 
a ll of them, have no equipments for 
maintaining contact w ith ground con
tro l once they are above a certain 
altitude; once they have reached a 
certain  height, the trainee pilot in 
tha t aircraft has no means of commu
nication with ground control or in
forming ground control of any diffi
culties tha t he may be experiencing 
If  th a t is so, may 1 know whether any 
steps are being taken to rectify that? 
May I also know whether these tra in 
e r aircraft have adequate arrange
ments for the pilot to bale* out in  case 
of any difficulties, either by means of 
automatic ejection as we have in the 
latest fighter aircraft or any other 
means by  which he can bale out in 
good time even If he  has got into diffi
culties? For example, Wing Com
mander Gaiiturn was not a  trainee; he 
was one of the most experienced offi
cers in oiir air force. X do riot know 
what aircraft h e ’was operating on the 
59th ot  Ifovefotier. though the ‘jtfcte* 
m eat says ’“on k  Wttttae training 
flight”. ' ,

SHRI VIDYA CHAR AN SHUKLA: 
“routine flight”.

SHRI INDRAJIT GUPTA: Your
statem ent says “routine training 
flight”. In  fact, I  learnt it only from  
your statem ent

Why should it be tha t a person of 
the experience and skill of Wing Co
mmander Gautam also was apparently 
not able to bale out or to use his ejec
tion system to get out of the aircraft 
in time? This question the Minister 
should answer. Then, I  have already 
asked about: the equipments of these 
aircraft which would assure the 
trainee pilots of adequate safety.

I hope he would agree tha t pilot 
training in peace tim e is more risky 
than the training of ordinary soldiers 
for obvious reasons. So, m  the case 
of accidents w hat is the procedure by 
which these investigations are carried 
out? Is it not a fact that at present 
the responsibility for investigation or 
inquiry is always w ith the Comman
der of the particular establishment to 
which the aircraft was attached? Why 
is it that some sort of more high- 
powered technical committee of in
quiry could not be set up to go into 
a t least the fatal accidents? As you 
know, in th£ case of civilian aircraft 
which crash sometimes w ith loss of 
life, there are public inquiries, high 
level inquiries for which judges are  
appointed. But in the  case of these 
m ilitary aircraft in which the pilots 
or the flying instructors or the tra ine
es are killed, is it a fact tha t 
the  inquiry is limited only to the 
Group Captain level of officer who is 
connected w ith that particular estab
lishment and, if  so, ean ’t  th is system 
be shade more comprehensive?

Lastly, 1 would like to  ask about the  
compensation, if  any, given to  the 
trainee pilots, to  the ir dependants, 
who are killed in  such accidents. Is 
it  a  & ct « r n o t tha t a t present' the 
tu les do  not perm it anything except 
an ex-gratia paym ent to  b e  m ade a t 
th«T of the  Government
depending tin ttt**4ependenee of their
-U V* , 1
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families, showing that they are finan
cially needy people. There is no in
surance cover either for the trainee or 
lo r  the aircraft. There is no system 
o f accident gratuity or any rules laid 
down for compensation. If tha t is so, 
w ill the Government kindly look into 
these .matters which have caused great 
concern among a large number of 
people whose sons have gone into the 
A ir Force? Please inform us what 
you propose to do in this matter.

SHRI VIDYA CHARAN SHUKLA: 
When I said th a t Wing Commander 
Gautam was on a training flight, it is 
th a t every pilot of the A ir Force has 
to  keep on flying to keep ill trim. 
T hat is to say, even if he is an ace 
pilot, he cannot sit back and just re
m ain idle. He must complete a cer
ta in  amount of flying hours 
every month to keep in trim  There
fore, he was on a routine training 
flight. That is w hat I have said.

Secondly, about the safety mecha
nism, as the hon. Member is aware, 
we have developed our own je t tra in 
er. 1 am now talking of the people 
who are trained to be je t a ircraft/ 
bomber pilots. They are trained in 
the aircraft developed by the Hindus
tan  Aeronautics Ltd. There is the 
bailing out system available there m 
tha t a ircraft-I am  not too sure about 
the wireless contact as to at what 
altitude they can maintain the wire
less contact and beyond w hat altitude 
they  cannot maintain the wireless 
contact. I  shall surely find out about 
this point tha t the hon. Member has 
raised.

The court of inquiry is ordered in 
a ll such cased according to  the proce
dure th a t has been laid down. I am 
not a t present aware a t w hat level the 
court of inquiry is appointed. But it 
i t  *  fairly high level court of inquiry 
and independent of th e  persons who 
lire or who are  likely to  be connected 
w ith tifie  causes of th eac d d en t.

The last point tha t the hon. Member 
made was regarding the payment to 
the families of the late pilots. It is not 
true that they are not covered by 
insurance, etc. I would like to give 
particulars of the benefits that the 
families of such pilots receive . . .

SHRI INDRAJIT GUPTA: I am
asking about the trainee pilots, not 
about the regular pilots. I know, for 
tegular pilots, there is a scheme.

SHRI VIDYA CHARAN SHUKLA: 
This Calling Attention is regarding 
regular pilots and, therefore, I have 
the particular? of compensation that 
is payable to regular pilots. I shall 
collect the information about the 
trainee pilots who are sometimes in
volved in the accidents. I will lay it 
on the Table of the House. As re 
gards the regular pilots of the Air 
Force, whenever they are unfortu
nately involved in  accidents, their 
children are looked after by the Air 
Force; their wives get the allowance 
and they get ex-gratia payment plus 
the family pension, death-cum-retire- 
ment gratuity, special family pension 
etc. All those and other things are 
given.

On the general question of acci
dents, I have covered it in my own 
statem ent that the accidents have 
been occurring and they have been 
causing us a great deal of concern. 
We in  the Ministry have also been 
looking into this m atter as to  how to 
control and bring down the rate of 
these accidents

SHRI INDRAJIT GUPTA: May I
know w hether the Government will 
consider the setting up of any form 
of high-powered technical inquiry to 
go into the accidents which result in 
casualties ra ther than leaving it to the 
routine investigations by the officers 
of the  establishment to  which the air
craft is attached?

SHRI VIDYA CHARAN SHUKLA: 
O ur M inistry is looking into the 
m atter. Xn the  Defence Ministry, we 
are assisted by the technical people 
who are in-charge of these matters.
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3- w ill give the information to the 
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“Despite all care and, attention to 
detail, some accidents do occur 
sometimes because of human 
failures.”

Human failures are regrettable, but 
the  defects in the machinery are not 
excusable a t all.
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“sometimes for reasons beyond 
control.
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reasons which are beyond control?
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SHRI BXRJENDJER SINGH RAO: 
The call attention motion Hoes not 
mention specifically abOMt the pilotsi in  
service. I t  is  regrettable that the, hon. 
Minister has noli beenihfbrm ed t>y the 
Departm ent a? to what reliefc benefits 
are available fo* the trainee* pilots. I

MB. SPjgLAKER: Please ask a Ques
tion.

SHRI BIRENDER SINGH RAO: This 
is the question I am ask ing ..

I don’t  know why you are so im-
hope he would, pay attention! to this.

I am not quite in  agreement with the 
hon. Minister when he says th a t he is 
unable to compare the accident ratio 
of the Indian Air Force with the Air 
Forces of countries which have a much 
larger A ir Fopce than India because 
that would reveal operational informa
tion. . When he says that, he admits 
tha t accidents are on; the increase and 
that was the call attention* motion. He 
is not able to say what is responsible 
for this increasing number of accidents. 
One would normally understand loss 
of life in  a war. But here our trained 
and experienced pilots are losing their 
valuable lives in routine flights am, 
the number of accidents is increasing 
for the past some months. That is a 
m atter of grave concern. I would like 
to know whether* it is due to  any defect 
of the equipment in the aircraft, in the 
particular type of aircraft that is being 
used for such flights or whether it  is 
due to improper maintenance of the 
aircraft or it  is due to lack of training 
of jthe pilot trainees for handling a  
particular type of a ircraft Or, is it a 
case of manufacturing defect? I  would 
like to know about this, Sir. The ratio 
of accidents in comparison with other 

countries, seems to  be much larger in 
India. Why should this be so? The 
Minister stated about the kinds of air
craft used for training purposes etc. 1 
,$p j n o t j ^ w  why. M  pai^o t sajf, what 
p a r t i a l t y p e s  df aircraft nav4 ‘proved 
to  be accident-prone in, th e p a s t  some 
j^ n th s ,■ I. would like to know wfc#t 

.|}a^ he^u done to improve the mwiu- 
ilactur? of those types of a irc ra ft H e . 
tia» fedifectty* admitted) tha t the facili-

patient with me,

MR. SPEAKER: Not at all. It is 
your own view. Don’t talk like that. 
Please ask a question. I am asking 
you to conclude now, .

SHRI BIRENDER SJNGH RAO: I
have seen just now th a t you gave two 
chances to  one Member.

MR. SPEAKER: Business Advisory 
Committee has decided that they should 
not be given more than half-an-hour. 
I t  is already half-an-hour.

SHRI BIRENDER SINGH RAO: You 
gave two chances to one Member. <rom 
one party. If you stop, I don't want 
to ask anything.

ME* SPEAKER. Don’t  ask anything.

SHRI ATAL BIHAJRI VAJPAYEE 
(GWALIOR): Let him  reply to the 
points raised.

: *rs*TCT 
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tional abilityhave not been salisfatf&y 

"■^fai*.' ';,5Tnat'is l  am asking this ;- 
in f l a t io n .  sfcftff ha* been ■ ^  ^TT
increased. Hesays, certain steps have ; ■ .
<be*n. taken. I  V
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SH fll JYOTIEMOY BOSU (Diamond 
Harbour) You said 15 minutes to 
«ach Member. You gave 23 minutes to 
Hinj. the other day I wrote to you 
Therefore, it was decided in the Busi
ness Advisory Committee meeting that 
for this Cdiling Attention Discu«?sjor 
we have to M?t aside betw**t?a 45 
minutes to one hour although, Sir Uie 
suggestion was made

MR SPEAKER, 1 don t accept

SHRI JYOTIRMOY BOSU Let the 
report ol the Busmens Advisory Com- 
/mittee be examined

MR SPEAKER The decision was, 
the Sneaker should try  to see tha t it 
finishes in half-an-hour but in excep
tional cases hot more than 40 minutes

SHRI S M BANERJEE (KANPUR) 
I t  was decided, that half-an-hour to 45 
minutes will be given

MR. SPEAKER t  have my bad ex
perience that whatever we discuss m 
the- Committee you do not support that 
Shere.

THE MINISTER O r  PARLIAMEN
TARY AFFAIRS AND SHIPPING AND 
TRANSPORT (SHRI RAJ BAHADUR)*
2 may say tha t it was agreed that gene- 
raHy Calling Attention should ta*e 
about 30 minutes, but In exceptional 

Wh^rfc the m atter is important, 
•40 minutes That was the decision 
-arrived At
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SHEX BIRENDER SINGH RAO: I 
cannot stand this. I walk outs
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SH&I SEZHIYAN (Kumbakonam):' 
I t has not been put to the House yet..
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5rt*r ? sft̂  f i t  %m f^rsf^r y& tr& itr 

s r ^ r  if f  w i O Trt *r m  ?

SHRI JYOTIRMOY BOSU: What your 
have said is not correct.. L et it tie oh 
record. What you have said is hot: 
correct. This is misleading.

if t  Whjflftf <flP? ; Jftsattsr 5T̂ T®fi

VRTUS' ftrfsFRT WT9 ?ft 3̂ T% îNf* 

Tl'-^TT ^RT̂ TRT

Shri Bvrender Singh  Rao th en  left 
theH ouse.

m m .: JYOTIRMOY BOSU; XX» not 
say this, Sir. Kihdly do not mislead ?̂8f?fT f  ?TT ITPT ?3TO TlW  f  *«E*

N O yiM BH i 28, 1972
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w w i  : n r  wptt <rrf|^r 

#  ^  jj i

t u t  «g ra  q w l ( rn rsn w w ) : 

*rs*m n$te*r, Sfr T t 1 1

«ft «ri$fer ^  : m  Jmft srrarff 

lr « n n T 6 r T ^ t ,? f t^ f* r r ^ i

MR. SPEAKER. We have one hour 
alter the question hour upto the lunch 

, time.

m q i m t  ^  $>»rf t  f a  ^  

T O  *r 1 1

srt fo r  *rw «rr 

f a  fatfr f a #  f a r  ?ft t o  % am? 

v f r  t s ^ T T  q *  ^ m r r  f a < m  « r c to r r  ^

W iwr t  f a  *nr % fa*r *f<r

■rs^T 'sifffr «r t *t Ht«r $

W T * * $ ta rT ? n r$ »

«ft w w  w ra fc ft: wrnr ^

«R?r *p t ^ W  * w  # 1 1

SHRI SEZHIYAN: At 1 O’clock you 
can adjourn the House.

VMM : 3R!% IT*

v w  ^ r r  $taT 11

SHRI JYOTIRMOY BOSU: Let this 
be derreg up because I was a party 
present at this much-talked about 
Business Advisory 'Committee meeting. 
Shri Befcerjee was also there. It was 
suggested that we would try  to finish 
th« call a t tW e h  mdtion discussion in 
45 minutes tor one hour, if 1 remember 
aright.

MR. SPEAKER: No, no.

8 m  JYOTIRMOY BOSlf No deci* 
«*«*> VIA tfkefl,
9881 L S .-S .

MR. SPEAKER; Ask your friends.

SHRI JYOTIRMOY BOSU- Let us 
have the proceedings of the Business 
Advisory Committee. Let us examine 
it. No decision was taken. But what 
surprises me is___

MR. SPEAKER I will show you the 
proceedings.

SHRI JYOTIRMOY BOSU Very 
well—I hope the proceedings are all 
right.

If you decided to do it within half- 
an-hour or fortyflve minutes, I would 
say that you in your wisdom have 
allowed 23 minutes one day to one 
member whereas whenever some other 
members speak, even in the fifth 
minute the1 bell rings, in the seventh 
minute the bell rings. This is very 
painful Once I said ‘double standard’. 
You did not like it I cannot repeat 
it. But I ask is this uniform stan
dard?

?ft

SHRI S. M. BANERJEE rose—

MR. SPEAKER: He will kindly sit 
down. It hasl already taken a lot of 
time.

SHRI VIDYA GHARAN SHUKLA: 
The bon. member has asked two ques
tions.

SHRI JYOTIRMOY BOSU: What is 
the ruling?

MR. SPEAKER: No question of rul
ing; you do not accept anything.

SHRI JYOTIRMOY BOSU. Why can
not we sort it out now?

MR. SPEAKER: I am not going to 
because you do not Stick to it.

SHRI JYOTIRMOY BOSU: I* i i  your 
goose.
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SHRI VXDYA CHARAN SHUKLA: 
fie askedwhetherih© accident r» t* i»  
our air force oould be compared with 
the accident rates in ether air M a s  
of tlie wortd. I have indicated in tt»  
mate statem entthat i t  U  not possible 
to dfr 80 because it is not the practice 
of the air forces ofi the world to reveal 
this information.

In pur cure, for. this year,
in 1972, there have been a^m any 3s 
97 aircraft accidents because of bipd 
hits. This is one thing. In the state
ment, I have indicated the*et are gome 
reasons beyond out Qqptrpl, .Sjpxpe- 
times whet* these aircraft are Oyipg at 
very high speeds particularly at <* low 
lSYek i* la not possible f«r the cr^w to 
se$ >  bfed approaching and avokl it 
by monouvring. 97 aircraft accidents 
took place o^ly because of oiyp reason 
I have indicated here.

The second point he made was to 
imply Irom the various actions we 
have takea to  reduce the freKjueacy oi 
the accidents, that because actions have 
bee*i taken it indicated there Was some 
deficiency easier. Tltf? i§ implied in 
the statement !  made. As the air force 
is g r o * ^  and as we meet wfch acci
dents, we have been inquiring into 
them and whenever we have lovtfid 
there was any snag or deficiency, we 
have ittsftoved i t  This is a continuous 
process which ws® a w  impteawwtiag. 
Therefore, the possibility of such acci
dents taking place would become less 
end*M k Ify o u  compaws the numberof 
training flights in the last tan  years 
witfe the accident rate, it does not 
shew an upward trends ^M a also’ I 
have iflktkited. Some hon. Members 
rose—

MR. SPEAKER: May I request the 

You. are all , ; n ^  ;'tei*ribena.' Tfou m uil 

'nileSE, .■■ . •.;V.v.::c>

SHRI JYOTIRMOY BOSU: There 
«Knni<* fa* a  Rules Committee meeting- 
Tor 2i years there hasbew i no meet
ing.

m  %  **
breach of any rules. No#, Snri Samar 
Ouha.

s s m
I  was present oh the spot, i t  the time 
of the accidfnt, 89, I  waul4 1 ik« tq 
narrate one thing.

MR. SP?LAKER: No question of any 
narration. Nothing will go on record.

* r r  $  *ngr |  f a  w r  #  

w { l

SHRI SAMAR GUHA (Contai): Sir, 
I am sure the whole House is equally 
shocked as myself to hear the tragic 
news of the death of a brilliant offioer 
like Wing Commander Gautam. I 
am also sure that this House will ex
press its deep sense of appreciation 
for the High sense of courage and 
deep sense of appreciation for the 
high sense of courage and nobility Of 
soyl. that he exhibited in that he 
tried to save the viliiige---{lnterrup- 
tiow)—the 1*90$  is the
rural areas, and tried to take the 
aircraft to son^e oth^r place, % su©*lso 
sure that the hon. Bouse wfll express 
its feelings of condolence to the bie- 
regypd family. . . _ v,̂

Probably, these accidents are &  
turn ■ : ■■ %>% -Z'lMto* *hf: t§st
m *  for ft »ew ■ m ,  ■
ftw* the training; ‘ftygfcff;,
three, r o » ^ f l i g h t s ;  w i f o v r ,  w -
h *  ffftffe, - M M m m t J M .
n e t  ,

■iSfWSĴ SWI2 M
enemy. But in the last sentence 
statement there are misunderstand-

■S-±S0Sa»aBBKK
t r e n d , t f  that is so. 1  # < ^ ^ 0 *
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fttnm the 
statistics for the 
information as to 1
009̂ *1̂ 4 during t**t flights witfc xiey 
aircraft, during the training for new 
PW>% **4 c ^ g  the routine 
I  want to know the figures so 
we may also judge whether the trend 
if  increasing or dffsreasing an |s 
stagnant. That is on$ thing.

Secondly, the hon. Minister said 
tfeat tyere are reasons beyoncj pontfol 
I  want to what a,re the reasons 
hpypod control. T^ey can be ex
plained, I think failure vt the instru
ment tq contract tkfi ground is pm  
thing. If the aircraft goes up, h^w to 
qonJU|Ct it? I want to know whether 
arrangements for automatic baje-out 
and contact y ith  the ground i|9ve 
been provided in re je c t on# air
craft, particularity tfye new aircraft 
\yhich are taken out or training and 
also for routine flights.

I do not want to say why Govern
ment cannot try  to have pilotless 
aircraft 1 do not know. They are 
very costly. But I think one impor
tant point shotild be remembered. 
1ft$t is, in the last Lok Sabha, when a 
similar tragic accident happened in' 
the case of Wing Commander Das, 
there was a furore in the House, and 
tb$fe was not only a Call Attention 
m otion' but a regular motion raised 
tpr J$rs. Shards Mukerjee ^nd Shere 
w|m a long discussion on it. In that 
^Cttssiqn, she also pointed out cer
tain lacunae in the process of 
enquiry is ordered to inW figate into 
tfce wju&ess of ^  rectteftt Tftere 
^ 4 P « * e tfo u *  m v & m  tftf & b- 
Jec* %  ? |e y  bow*, in tt&t <H»~ 
u m lm , # w * Q in t« $  o ^  to the 
^overw w «^ O pt t o m  d e ^ f  

< m t h e $ ^ t ^ o f t | > e  court 
■of enquiry that & being in stitu te  by 
the Defence Ministry, some other

fe m e  sexiou* o u e ^ R  m p

W & S r & S1 W*Wi W T

available were brought to the notice 
of the Inquiry Court in that discus
sion, fey # a * 4gi W tym m  w t  
many otl^r J$$tnl*ers *lso, and the 
Government assured the House that
t h ? y  w a u f c i  * a k e  a c t i o n .

SOuri In ftaj#  Qupta raised the 
q u e s ts  of jy d i^ i enquiry; I dp not 
ksMtw wtn^her personal factors, or
ganisational and departmental
factors woipd not come in the way 
if OMHiir? M done by those who are 
now in «fff?i?3- If you are not agree
able to judicial enquiry ipto such 
matters, is it possible' to have the 
retired Air Clrf<pf or tfcp Deputy Air 
Chief or the highest technical experts 
of the Air Force Deptt. constituted 
into a committee, not to have depart
mental persons, so that they may 
actually go into the whole affair and 
facts to conduct impartial enquiry.

SHRI VIDYA CHAfcAN SHUKLA: 
Hon- Member is asking for statistics. 
For tfce last three years, I have 
got statistics here but it would be 
difficult to put it in the order he 
wants it because in certain cases it is 
very difficult to determine the qmse 
of accidents. We can certainly say 
how many accidents took place in 
test flights, how many in trial flights 
and how *nany |n  routine flights. If 
the how. Member wants }t we shall 
supply that information.

SHRI INDRAJIT GUPTA: All
this information is relevant to the 
call attention motion; he should have 
come prepared with that.

SHRI SAMAR GXJHA: The hon. 
Minister hi the last paint says that the 
rate of accident is within the rate 
of tfre past ten yews and doeft mot 
show an increasing trend. He has 
come to the conclusion but he is not 
Mftdjr tp prpv$£ us the data, so that 
ta t can be satisfied fbotrt the comclu- 
stoh.

If m  have, you
”  i. <m

if you b*SP
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(Mr. Speaker)

not got it, th is  call attention motion 
is ab o u t' a particular accident.

SHRI VTDYA CHARAN SHUKLA!
1 have already indicated in reply to 
Shri Indrajit Gupta that the training 
aircraft have facilities of baling out 
and contacting ground staff and the 
control tower. About enquiry, I 
have already indicated that we m the 
Ministry are looking into this matter. 
Why does he want retired officers to 
be inducted..«.

SHRI SAMAR GUHA: I have said 
why.

SHRI VIDYA CHARAN SHUKLA:
. . .  .when we have the serving techni
cal officers, highest officers to assist 
us in looking into this matter along 
with the officials of the Ministry.

MR. SPEAKER: I want to say to 
Mr. Vajpayee that I have called for 
the proceedings of the Committee; 
this Committee meeting was held on 
17th November.

SHRI S. M. BANERJEE’ Give me 
an opportunity to clarify; I was also 
present.

MR. SPEAKER: That Committee
recommended that this should be the 
time to be given to call attention 
motion.

SHRI S. M. BANERJEE: It was
suggested by Mr. Piloo Mody.

MR. SPEAKER: Normally I do not 
Quote their proceedings. I am quot
ing the relevant portion. The time 
to  be given to the call attention 
motions should normally be half an 
hour and in rare oases it may extend 
upto forty minutes.

SHRI SHYAMNANDAN M3SHRA 
(Begusarai): When was the recom
mendation made?

MR. SPEAKER: TO* w*s on Wth 
November. After that i t  was put 
before the House. Many Members

were of the view that it took a lot eft 
time and I put ijt befefre you.

SHRI JYOTIRMOY BOSU: No, Sit.

MR. SPEAKER: I have not put it 
myself,

PROF. MADHU DANDAVATE 
(Rajapur): Has a single call atten
tion motion been disposed of m half 
an hour?

MR. SPEAKER: In the beginning 
when call attention motion was a 
substitute because of so many other 
motions, Members were given a 
chance. Members could not make a 
speech; they can ask only questions. 
The rule is still there. They started 
by seeking clarifications. Now they 
have started making long speeches. 
They not only take the whole of the 
zero hour but sometimes they take 
the lunch hour also. That was why it  
was put before the House

SHRI SHYAMNANDAN MI‘■TOR A 
So, the recommendation was made 
on the 17th November, ten day* back?'

MR SPEAKER: Yes.

SHRI JYOTIRMOY BOSU: We
were not there.

MR. SPEAKER: Mr. Dinen Bhat- 
tacharyya was there from your party*

SHRI DINEN BHATTACHARYYA 
(Serampore): It was only a sugges
tion by somebody; it was not a re
commendation.

MR. SPEAKER: I t is a question of 
the time of the House, i t  is entirely 
in your hands. You may take 1 or 2 
or 3 hours. But After all, we have to 
go by certain rules and dedsions. If  
you do pot abide by them what dot 
I do?

SHRI H. M. *A*EL (Dhandhukal: 
Jt Hie suggestion i s th s t  only »  
minutes rfhtfuld be allowed, no speaker' 
including the ftrrtnotte «koul4lift 
more than 5 minutes, because
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time has to be given to the minister 
Also.

MR. SPEAKER: Others will accept 
ray request, but not Mr. Samar Guha.

SHRI H. M. PATEL: Sometimes
the first speaker takes 30 minutes. 
Today the first speaker took 15 
minutes.

MR. SPEAKER: We have been fol
lowing this practice that the calling 
attention plus the formal business of 
laying papers on the Table etc. will 
be finished by 1 o'clock and the regu
la r  business taken up after ,lunrh. 
But sometimes the calling attention 
goes into the lunch hour also.

SHRI BIRENDER SINGH RAO: 
There should be a practice that the 
name of a member should not appear 
more than once in a week in calling 
attention motions. There are certain 
members whose names appear so 
many times a month and the names of 
other members do not come up at all.

q rr*  % snrrsr q itf  *  ht 

3ft s ta r  |  ssnrsT

t  tffarre vff w m  ̂  f  v fo  * r t

af»n| sft *rnr |

f t  i qrr|aft

^ tt i srt M

f a  m  *  «n«r % ff cfr r̂rq- q fa*

tft f o r  vtf  ^ ? t  m  m  w  t f k

’ ifr frr *wr i trar

*55 m m  f  t o t

If*
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$r*rr *n*r v t  f t r ^ r  qnsrr g  ifa:

«rro % s tr it  j  m*t

flsefr w $ i  |  #*ft % *rr«r ^

I

m a w  R̂T̂ twxr: *ri ^  11

*r> t w  w m  i t  «rj |

fa  ioo- ioo ^t?t ?̂r%

s rc  ^  *r 5tt Srrr

*TPT ?TFTT |  WrffcK %

I

« n » w  : :  *  * N r c  %

spfTT f a  3fi5 cP$ & I

If you make a submission that you 
want two minutes more, I never deny 
it.

SHRI SEZHIYAN: Is it going to
be the procedure in future that only 
half an hour will be allotted to calling 
attention motions? If that is the 
decision, let us be very clear about 
it.

MR. SPEAKER: Do not lay a very 
hard and fast rule. Sometimes we 
have short notice questions. That 
business also requires time.

SHRI DINEN BHATTACHARYYA: 
Then there are chances of double 
standard.

MR. SPEAKER: 
time.

Do not do it every

*ft W*f WSfm* : (*rt?rT)

spft 3?r w p f f t  grew % sft gare 

t i t  srrcr fc n m  srar $  i m t
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« # m  * tjd *  : % & f # i r o * r r  

11% vr ^  ITT fl&T % i  |t
WTSR J

I n  s u c h  c a s e s ,  w h e r e  t h e r e  i s  s h o r t  

n o t i c e  q u e s t i o n ,  i t  s h o u l d  b e  t h e  p r a c 

t i c e  t h a t  t h e  t o t * l  t u n e  s h o u l d  n o t  

e x c e e d  w f e f c t  I s  f t k f e d  in W &  c a s e s .  

T h a t  s h o u l d  b e  t h e  a o r m a l  p r a c t i c e .

I t  s h o u l d  n o r m a l l y  b e  h a l f  a n  h o u r ;  

i n  s o m e  c a s e s  4 0  m i f i u t e s .

S H R I  S H Y A M N A N D A N  M I S H R A :  

‘t f h e r e  s e e m s  t o  b e  s o m e  m i s g i v i n g s  

a b o u t  t h e  w a y  t h e  d e c i s i o n  o f  t h e  

B A d  h a s  b e e n  r e c o r d e d ,  b e c a u s e  n o  

o n e  o n  t h i s  s i d e  o f  t h e  H o u s e  a g r e e s  

t h a t  s u c h  a  d e c i s i o n  w a s  t a k e n .

S H R I  I N D R A J I T  C f t j P T A :  

b o d y  m a d e  a  S u g g e s t i o n .

s e v e n  m i n u t e .  t o  t e c h  m «  

M i n i s t e r  a l s o  w a n t s  e q u a lt h e

t h e n  i t  c a n n o t  

tttlttuti*.
b e  f i n i s h e d  i n  S O

S o m e -

S f t & I  til B A t f f c & J E E :  S h r i

F i l o O  M d d y  m a d e  a  s u g g e s t i o n  t h a t  

i t  s h o u l d  b e  4 0  m i n u t e s .

M R .  S P E A K E R :  I n  t h e  c a s e  o f

S f h x i  B i r e n d e r  f f c n g h  R a o  8 0  q a m u t e s  

w e r e  a l r e a d y  o v e r  * n d  t h e * e  w a *  o n e  

m a r e  m e m b e r  t o  a i d e  a  q u e s t i o n  e n d  

t h e  M i n i s t e r  t o  r e p l y .

S H R I  I N D R A I J T  G U P T A :  B e c a u s e  

t h e  l u d X  O f  b a l l o t  h & 8  f f c v o u f i a l l  m e ,  

S i r  y o u  a h d  I  a t e  f e f e f n g  a c c u s e d  o f  

s o m e  l & h d  <% A r i l O J a d p o l j r .  I  W a f i t  t o  

m a k e  i t  c l e a r  t h k t  I  a f t  h b t  f t  f t i d f t o -  

p o l i s t  a h d  t  d o  n o t  W A h t  t d  b *  a  

m d h b p o l i s t .  *rn mohd^ry b a n  b e  

h & i & e d  o v e r  e i t h e r  t d  S h H  f e i r t f f t f c e r  

S i n g h  i U o  o i r  S h r i  ^ y o t i r t t i o y  & < W  

I  h a v e  n o  o b j e c t i o n .

M R .  S P E A K E R :  S o m e t i m e s  I  p r a y

i M t  y o u  m a y  k i f t d i y  g i v e  s o m e  p e a c e  

t b  m e .  L e t  t i s  d i & p o s e  O f  a l l  t h e s e  

i t e m s  b e f o r e  w e  a d j o u r n  f o r  l u n c h .

t o .  S P E A K E R :  I t  h a s  b e e n  m y  

v e r y  s a d  e x p e r i e n c e  t h a t  a f t e r  s o m e 

t h i n g  i s  d e c i d e d  i n  t h e  B A < 5 ,  1  a m  

l e t  d o w n  h e r e .

S H R I  S H Y A M N A N D A N  M I S H R A :  

T h a t  w o u l d  h e V e r  h a p p e n .

M R .  S P E A K E R :  I  g i v e  t h e  d i s c r e 

t i o n  i n  y o u r  h a n d s  a n d  t h e n  y o u  c o m e  

h e r e  a n d  s a y  l i k e  t h i s .  I  a m  n o t  

g o i n g  t o  f o l l o w  a n y  p a r t i c u l a r  p r a c 

t i c e .  I  w i l l  u s e  m y  d i s c r e t i o n .

S H R I  S .  M .  B A N E R J E E :  I  s u g 

g e s t e d  t h a t  i n s t e a d  o f  f i v e  m e m b e r s ,  

i t  s h o u l d  b e  t h r e e .  S h r i  P i l o o  W o d y  

s a i d  t h a t  t h e  s i t t i n g  s h o u l d  n o t  e r o d e  

i f c t o  \ h e  l a r i c h  h o u r .  T h e n  y o u  s a i d  

t h a t  i t  s h o u l d  b e  f o r  8 0  m i n u t e s  a n d  

i n  e x t r a o r d i n a r y  m a t t e r s  I t  s h o u l d  

b e  e S r t o n d e d  t o  4 0  m i l i t a t e s .  O t v  i n 

t e n t i o n  I s  t h a t  i t  s h o u l d  f i n i s h  b e f o r e  

t h e  I t m c h  h o a r .  W i  f t a n d  f e y  t h a t .  

I  w a s  s a y i n g  t h a t  i f  y o u  g i v e  f i v e  o r

P A P E R  L A I D  O N  T H E  T A B L E

Repout on Mm-TEftiM G«»tnAt 
Election in  India

T & f c  M I N I S T E R  O f  S f A t f c  * N  T H E  

M I N I S T R Y  O F  L A W  A N D  J U S T I C E

( S h r i  n i t c r a j  s ^ g h  c u a u -

D H A R Y ) :  I  b e g  t o  l a y  o n  t h e  T a b l e

a  c o p y  o f  R e p o r t  ( H i n d i  v e r s i o n )  o n  

t h e  M i d - t e h n  G e n e r a l  E t e c t i o t t s  t o  U i d i a *  

1 9 6 8 - 6 9  i n  t h e  S t a t e s / U n i o n  T e r r i t o r i e s  

o f  B i h a r ,  H a r y a n a ,  P u n j a b ,  U t t a r  P r a 

d e s h ,  W e s t  B e n g a l ,  N a g a l a n d  a n d  P o n 

d i c h e r r y .  - V o l u m e  I I  ( S t a t i s t i c a l ) .  

[ P t e a t e d  f »  Itbr&ri/ me He. L T * $ 8 3 i / 7 2 j

M R .  S P E A K E R :  D r .  K a r e n  S i n g h  t o  

c o n t i n u e  h i s  s p e e d * — C a r r i a g e  by  A i r  

B i l l .  S h e l l  w e  t a k e  i t  u p  a f t e r  l u n c h ?

W e  n o w  a d j o i n  f o r  l u n c h  t o  r e -  

w p e m b l e  a t  3  O *  C l o c k .


